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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE TWENTIETH DAY OF APRIL
TWO THOUSANO AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 444 OF 2026

Writ Appeal under clause 15 of the Letters Patent Against Order Dated 1010312026 in
WP No 6654 of 2026 on the file of the High Court.

Between:

K. Jagadeeshwar Reddy, S/o Late. Narayana Reddy, Age. 70 Years, Occ. Retd
Bank Employee, - FIo. Bheem Nagar, Gadwal Town, Jogulamba Gadwal Dist,
Telangana.

...APPELLANT
AND

1. The State of Telangana, Rep. by its Principal Secretary, Home Department
Secretariat Buildings, Hyderabad.

2. The Superintendent of Police, Jogulamba Gadwal District.

3. The Station House Officer, Gadwal Town P.S, Gadwal.

...RESPONDENTS

l.A. NO: 2OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to suspend
the order passed on 10.03.2026 in W.P.No.6654 of 2026.

Counsel for the Appellant : SRI A.RAGHU, rep., M/s.PlLLtX LAW FIRM

Counsel for the Respondents: SRI MAHESH RAJE, GP FOR HOME

The Court made the folloiving: JUDGMENT
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IN TT{T] HI(;TI COUITT FOR THE STATT] OF TELANGANA

AT TIYDERAI}AD

T'H I] tION'I't,E IIII CIIIEI'JUSTICE SRI ,,{PARESH KUMAR SINGH

].TIE IION'BI,E SItI JUSTICE G,M.M OHIt]DDTN

WRII' APPEAL No.44{ of 2026

Daaed: 20.04.2026

lletwecn:

l'.-.Jagadceshri ar Re dd_r

...Appellant

arrd
'l'he Statc ot' Ie lrrngana.

Rep. b1 its Principiri Scclerary.

llorlc I)cpartn rcn t.

Secrctariat B u ild in!.{s. I [r dcrabad

and 2 othcrs.

...Respondents

JTIDCMENl':

Learncd counsel Sri A.Raglru. represcnring M/s. piltix Law Firm,

appears lor thc lppcllant.

Sri Mahcsh [{a.je. lcalned (iovernment Pleader fbr Flome, appears

lor thc rcspon<lcnts.
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2. The present writ appeal arises out of the judgment datcd

10.03.2026 passcd by the lcamed Single Judge disposing ol

W.l'.No.6654 of 2026 filed b1' the appellant.

3. Alleging criminal trcspass on thc subject property in respect of

which the appcllant claims to have got a decree in appeal on his titlc

againsl- thc Municipal Corporation, Gadwal, the appellant lodged F-lR

No. l9 of 2026 against hve accused pcrsons under Sections 329(3).

126(2), 352 rcad uith Scction 3(5) of the Bharatiya Nyaya Sanhita.

2021. The appcllant also sought policc protection by approaching the

Sub Inspector ol Police, Cads,al 'fou'n Police Station, Jogulamba-

Gadrval District, s,hich according to him, $as not acted upon.

l'hcrefore, hc approached the lcarned u'rit court for declaring the action

ol rcspondent No.l in faiting to prevent the unlawful trespass and

intcrlerence by thc accused persons over the appellant's propert),

admeasuring Ac.0.29 guntas of land situated in Survey No.454 ol

Bheem Nagar, Gadwal Tou,n. Jogulamba-Gadrval District, despite

registration ol FIR No. l9 of 2026 as illegal, arbitrary and violative of

Articles 2l and 300A ol the Constitution of India and consequently to

direct respondent No.3 to take appropriate stcps in accordance rvith I
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Section 176(l) ot' thc llharatiya Nagarik Suraksha Sanhita, 2023

(BNSS)

.1. fhc learnecl rvrit courl declincd to rntcrlcre in the matter giving

Iiberty to the appellant to u,ork out his rernedies as available under law

lt rvas also observcd that the appellant has rushed to the court at a

prcmature stage instead ol rnaking an appropriate application lor reliel

o['grant of police protection betbrc Lhc trial courl. Being aggrieved, the

present rvrit appcal lias becn prclcrred

5. At thc outset. *e harc scrious doubts as to thc maintainability ol

the u,rit appcal under Clausc I5 ol the Le ttcrs l)atcnt.jurisdiction ol this

court in vicu' ol'the sub-jccr ntatter and the rcliel'praycd for falling in the

domain o{' crirninal jurisdiction

6. Howevcr. during thc coursc of subnrissions, lcamed Government

Pleader lor Ilome appe aring lor the respondents submits that the

appellant can approach the leamed .lurisdictionat Bxecutive Magistrate if

there is any such allegcd brcach o[' peace in respect ol the subject

prope(y or thc truisaucc created thereof b1' thc unauthorised persons in

an unlawtul tnanner ttnder thc provisions ol'BNSS i.e.. Section 164'
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7. In such circumstanccs. learned counsel for the appellant seeks

libcrty to thc appcllant to approach the learned jurisdictional llxecutive

Magistrate lbr redressal ol hrs grievance

8. The u,rit appeal is accordingly disposed oL The appellant ma1,

have the liberty as is pennissible in [arv. I'here shall be no order as to

costs

Misccllaneous applications pending. if any, shall stand closed

SD/. A.V.S.PRASAD
DEPUTY REGISTRAR

//TRUE COPY//

SECTION OFFICER

1. The Principal Secretary, Home Department Secretariat, Telangana State ,

Hyderabad.

2. The Superintendent of Police, Jogulamba Gadwal District.

3. The Station House Officer, Gadwal Town P.S, Gadwal.

4. One CC to M/s.PlLLlX LAW FIRM Advocate [OPUC]
5. Two CCs to GP FOR HOIVE High Court for the State of Telangana, at

Hyderabad [OUT]
6. Two CD Copies.
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HIGH COURT

DATED: 2010412026

JUDGMENT

WA.No.444 o12026
TN
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DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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